




















that he is unable to download the Cisco Welt

on his behalf were heard on WhatsApp. :
It was argued that applicant is suffering from cold

and therefore, he secks interim ball for his treatment.
During the course of arguments, it was revealed that 10 kg
jum was recovered from his possession. The present .Jpplwanlfnccused
is facing trial under the N.D.P.S. Act. Hence, his case Is not covered for
interim bail under the guidelines of Hon'ble High Court. Further, except
ral allegation about illness of accused, nothing has been placed on
record about any other urgency. So far as his illness 15 concerned, he may

approach to the concerned Jail Superintendent.
In view of the above discussion and considering the nature of

allegation, application in hand is devoid of any merit. Accordingly,
same is dismissed. Nothing discussed hereinabove shall fantamount
to be an expression of opinion on the merits of the case.

A copy of order be sent to concerned Jail Superintendent.

A copy of order be sent to Ld. Counsel for applicant on his
WhatsApp number.

A copy of order be placed on record and original signed copy
is retained in the residential office of undersigned and will be placed

on record on the opening of the Court.
Application is disposed off accordingly.

(DEVEN R SHARMA)
DUTY AS]/SHD/KKD COURTS, DELHI
20.04.2020



















he applicant/accused

1 resedit PS Jafrabad al mpwith palice file
| i il application
ird through vid

mlerencing. Hecord s perused
hall of the applicant/sccused that he has been

I the complainant in connivance with palice

L implicated and thereafter arrested in the

1 since then languishing In JC though he has not

ped ofences, It has been further submined on behalf of the

that the present FIR has been megistered at the complaint of the

ting that on 29.02.2020 at sbout 2 am (midnight), applicant/accused
OIme UnKNown pemsons i

ried to wesspass the house of the complainant,

could not succeed in thelr intendon upon raising alarm by the
he applicant alongwith his associntes ran away from the spot. It has

ubmirted on behalf of the applicant/accused that the accused has nothing
the aforesaid offences and that he has been falsely limplicatedupon the
mplainant as complainant himself has stated that the aforesaid
mcident pertains to 29.02.2

D20 at abour 2 am (midnight), however, he has lodged the

omplaint against the applicant/accused after two days of the incident i.e. on
3.2021

}at about 15:15 pm showing inordinate delay in filing the present complaint.
been further submitted on behalf of the applicant/accused that the present FIR

has been lodged under Sec. 147/148/149 of IPC, which are bailable one and only
Section 458 of [PC is b

nas

ailable, however, same could not be invoked in the present case as
complaint himself stated that “the applicant/accused alongiwith his associates tried w0

snier into his house, however, they could not succeed”, which shows that
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